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SEFORE THE CENTRAL ADMINISTRATIVE

TRIGUNAL

MuMBAT BENCH, ramBal

o6 N0 . 4477698

Thursday this the 4ih day of January,2001.

CORAM : Hon ble Shri S.L.Jasin, Member {3)

AL

Widyvadhar Bapurap Sonamane,
Fensioner,

RE/at "Mathura Apariment”,
Fiat No.78, 2nd Floor,
Mamwale Colony, Mashib Foad.

By advorcate Ehri £.0.Avhad

i. The Union of India,
through Secretary,
Piniztrv of Fimance,
MNew Delhi.

2, The Gener=al Manzger,
Currency Note Press of
Govi. of Indis,

Miniztry of Fimance,
Deptt. of Economic Affairs,
Mazhibk Rosd.Naszhik.

By Advocate Shri Y.S.Hazsurbasr
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s Bpplicant

. Bespondents

i{Per @ Shri B.L.Jain, Member {332
- This i= & application wnder Sectiom i<

Administrative Tribunaels A, 1985 seeking the followming relisd
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"H.Eia) The Fespondentz Mos. 3 and 2 be directed
to count the previcws cervice of B veasrs rendersd
in Eatioming Dept. for the purpose of pencion
slongwith the services rendered in C.M.P. Maszak
Road on parity witbh the other emplovess by name
fir .Bhabke and Jain in ithe interest of justice and
equity.

by The Rezspondent be directed to revise the
penzicn «f the spplicamt by counting hiz full
service upto zuperannuation for the purpoces of
peEnSinng,

{c) The Honourable Tribumal may issue any other
directions to the respondents =0 as to facilitate
the rlais of the applicant.”

2. In para 8 and 5 of the 6., the applizant ba=s =tated as

under -

" &, FEACTS OF THE CASE

The recspondent Mo, 2 did not count  his
previous services for pensionary benefitszs, though
reguired by law & by over loocking the principle
of parity & the other detsils & facizs are
menticned in pars Noe. §.°7

Para = of the Gf. is a= under :—

"5. GROUMDS FOR RELIEF MWITH LEGAL PROVISION

Hiil be made at the time of argument.”

RN fAfter hearing the appiicant’'s rounsel, when ithe
respondents” counsel arpued the gusstiicn of absence of factis  and
the point to be agitated in pars 4§ & S of the O6., the learned

counsel for ithe sppliicant, when ssked by the Tribunal, stated

)

that he wants to withdrawm the 08, with permission to $ile 4resh
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&, Considering the prayver of the applicant, e L3 perwibibed
fo withcdraw the 06. with liberty to file a fresh ane. However ,
it is stated that this liberty would ot measn  that Eihe

applicant™s fresh 08. would be ronsidered %o haws besn  filed

garlier than &.3.5088, which i35 the date for fiting bthis Oh.

Further, 1t is smenbicos

¢ that fessh 08, Lf applicant Files, L&

5

may be filed within 15 days, ctherwise, the liberty would be of

i g¥ail. 8o ordsr as bo cosbs.

&1,%\\, 5 -

{S.L.3a1N

MEMBER £33



